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Statement

Data of inspections, amount of claims, action taken against defaulting employver
under the Minimum Wages Act, 1948

(A) Claims cases under Minimum Wages Act, 1948

Year Clams Amount

B/F TFiled Decided Awarded Recovered Paid to

Workers
1 2 3 4 5 6 7
2015-16 3672 743 1796 66654417 44128036 34879425
2016-17 2610 1198 1138 96684922 49485990 48540964

2017-18 (upto 2617 1050 819 95757253 20697840 24866702
Dec., 2017)

(B) Minimum Wages Act, 1948

Sl Particulars 2015-16 2016-17 2017-18 (upto
No. Dec, 2017)
1. No. of Inspections Conducted 9803 o151 7380

2. No. of Irregularities Detected 75938 61689 62304

3.  No. of Irregularities Rectified 46467 53255 28884

4. No. of Prosecutions Launched 1549 2321 1130

5. No. of Convictions 1476 1951 1721

Enhancement of gratuity limit

4246. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

{a) whether it 1s a fact that Govemment is planning to increase the gratuity

limit from ¥ 10 lakhs to ¥ 20 lakhs being paid in the organised sector;
{b) 1if so, the details thereof;

{c) what are the provisions being changed in the Gratuity Act along with the
lmit, the details thereof;

{d) whether any representation has been received from employees unions, the
details thereof, and

{e) by which time this will come into force?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT {(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Yes, Sir
The Government has issued Notification bearing S.O. No. 1420(E) dated 29.03.2018
wherein gratuity limit has been increased from ¥ 10 lakhs to ¥ 20 lakhs under the
Payment of Gratuity Act, 1972

{c) The Government has also issued another Notification bearing 5.0. No. 1421
(E) dated 29.03.2018 wherein it has also increased the maximum period of maternity
leave in case of female employees to be counted as continuous service from 12

weeks to 26 weeks under the Payment of Gratuity Act, 1972.

(d) and (e) Yes, Sir. Representations from various stakeholders have been received
in the Ministry. The Ministry had also organised tripartite consultations on 23.02.2017
with all stakeholders including representatives of employers and employees, who
supported the proposal. The provision contained in the amended Payment of Gratuity
Act, 1972 have been implemented we.f. from 29.03.2018.

Tllegal placement agencies

4247. DR. PRADEEP KUMAR BALMUCHU: Will the Minmister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government has reviewed the status of the illegal placement agencies

functioning in the country;
{b) 1if so, the details thereof, State-wise; and

{c) whether Government has initiated any disciplinary action on these illegal

placement centres, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The matter
regarding illegal placement agencies functioning in the country lies in the domain

of the States. Such information is not maintained at the central level.

An advisory has been issued to the State Govemments/UTs requesting them
to take necessary steps for making legislations/policies for protection of workers
from exploitation by unscrupulous agents/placements agencies. Meetings were also
held on 6.12.2017 and 12.02.2018 at Shillong and Kolkata respectively, where the
representatives of the Ministry of Labour and Employment, 11O and other Stakeholders

had participated to discuss issues relating to regulation of placement agencies.



